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CENTRAL ADMINISTRAT IVE TRIBUNAL,J{DHPUR BEXCH, JADHP W&
Date of order : 16.4.96

O.A 0. 107/96

S.P.Choudhary eeess APplicant
VSe

Union of India & Ors, eosee RESpOndents

Present

Mr .N.K, Khande lwal, Advoccate, for the Applicant.
CRAM

THE HON'BLE MR ,G{PAL KRISHMNA , VICE CHAIRMAN

THE HON'BIE MR .$ +F +BISKAS LADM INISTRAT IVE MEMBER

was granted to him as alse for a direction to the

respondents to extend the facility of Complementary
Passes and Medical facilities treating him at par

with other retired Railway empleyees.

2. We have heard the learned counsel for the
applicant., He does not press his claim for grant of

Dearness Relief on pension as he is re-emplcyed as an

\/ﬁmw Assistant Professor of Law in the University of Jodhpur.
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So far as his cleim for/grant of post retiral

complementary passes and medical facilities

the
treating him at par with/other retired Railway
employees is concerned, the applicant's counsel

states that the applicant shall make a fresh

representation to the respormients.

3. In view of the facts stated above,

the present application is disposed of at the
stage Of admission with a direction to the
respondents that if the applicant makes a repre-
sentation to the concerned authority for grant of
facility of mrivilegepasses and medical facilities

within a period of one month from today, the same

806 of ‘m: Division Bench of this Tribunal,

a period of three months from the date Of

- .1t5/,rece ipt.

— LFK’V)K\I
( S.P.BISWAS ) ( GOPAL KRISHNA )
Member () Vice Chairman
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